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Consultative =~ Committee  -meeting  at
Trivandrum in the month of October or
September.

SHRI P. K. KUMARAN: I am not a
Member.

SHRI P. S. NASKAR: Sorry. I do not
know exactly what is the allegation that Mr.
Kumaran made, but if he can give it in
writing the definite allegation it would be
looked into.

About the functioning of the Consultative
Committee of Kerala, Mr. K. K. Shah has
given a very vivid description as to how the
Consultative Committee for Kerala function-
ed during the President's Rule and what
business it carried out. Most of the
recommendations made by the Consultative
Committee were accepted by the Government
and I personally attended the Consultative
Committee meetings. I can tell you especially
the Members of the Opposition Parties, who
were very eloquent in criticising the
President's Rule here, very rarely criticised
the present President's Rule in Kerala in the
Consultative Committee meetings that 1
attended.

SHRI BHUPESH GUPTA: The very sight
of you demoralised them.

SHRI P. S. NASKAR:The verysight of
you demoralisesso  many.With these few
words Ifinish my
speech.
THE DEPUTY CHAIRMAN: The
question is:
"That this House approves the

continuance in force of the Proclamation
(G.S.R, No. 490) issued by the Vice-
President of India, discharging the
functions of the President, on the 24th
March, 1966, under article 356 of the
Constitution, in relation to the State of
Kerala, for a further period of six months'
with effect from November 11, 1966."

The motion was adopted.
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THE DEPUTY CHAIRMAN: Now the
House stands adjourned and meets again at
6.00 p.M. today.

The House then adjourned at
thirty-five minutes past five of the
clock.

The House reassembled at six of the clock,
the DEPUTY CHAIRMAN in the Chair.

STATEMENT RE DISTURBANCES IN
DELHI

THE DEPUTY CHAIRMAN: Mr. Hathi.

SHRI BHUPESH GUPTA (West Bengal):
We expected that the founder of the Sadhu
Samaj should also be here, the Home
Minister.

THE DEPUTY CHAIRMAN: He is
otherwise engaged. Mr. Hathi.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
JAISUKHLAL HATHI): Madam, this is
rather a grim occasion and I come to report to
the House the shocking events of this
afternoon. 1 have no words to express my
anguish at what has happened. The House
will, I am sure, join me in condemning
unequivocally the violence and the hooligan-
ism indulged by sections of the procession
which converged on the Parliament House
shortly after midday. Full information has not
yet been collected.

It seems that the procession organised by
the organisations and groups supporting ban
on cow slaughter reached Parliament House
around 12.30 P.M. Even prior to its reaching
Parliament House stray incidents of stoning of
public and private property had been reported.
The main procession continued to be peaceful
till about 1.30 P.M. At that stage Swami
Rameshwaranand addressing the gathering
delivered a highly inflammatory speech. He
asked the audience what the use of their sit-
ting there was and exhorted them to go and
surround the  Parliament
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[Shri Jaisukhlal Hathi] House and prevent
the Ministers from coming out. At this a large
number of Sadhus and others started moving
towards the Parliament House. The police had
to resort to lathi charge to prevent them from
advancing. They retreated a little and threw
brickbats at the police. The police had then to
use teargas. Mounted police followed by foot
constables then tried to keep them under
control. The crowd assaulted one of the
mounted policemen who was knocked down.
Some of them also set fire to the Guard Room
of the Akashvani Bhavan. A large number of
cars and scooters parked in the compound of
the Transport Bhavan and Shrama Shakti
Bhavan were completely burnt down. They
also attacked Akashvani Bhavan.

As a results of firing the crowd began to
retreat. While retreating it set fire to a large
number of private and public vehicles parked
in various offices and also tried to set fire to a
number of office buildings. A full picture of
the damage has yet to be received. According
to the reports received so far; at least eight
persons have been seriously hit. Two of them
are reported to have died. The retreating
crowd set fire to a petrol pump on Irwin
Road and the Akashvani Bhavan has been
considerably damaged and one N.D.M.C. and
one postal van are reported to have been
completely burnt near the Gole Dak Khana.

The police had a most difficult task and
were up against heavy odds. I am sure the
House will join me in expressing high
appreciation of the police force for the
manner in which  they performed their
duty.

Today's deplorable happenings underline
the great danger from violence to the fabric
of orderly society. I am sure hon. Members
of the House will condemn strongly the
miscreants who have indulged in these
violent activities. It is clear that this grim
situation has been brought about by sustained
instigation to violence. We are taking steps
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to put down firmly this lawlessness and
vandalism. Government have decided not to
allow any processions within a sizeable
distance of Parliament. I am thinking that this
might well be two miles distance.

ot wEw  lagl wiwgyt (397
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AN §AZST U 4 IAR! AqeAfAET FL
faar | o/ ¥tz AeeafaE &1 o a1 a7
IR W WA TE | AT R AT T AT §E
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F1 g gfew w1 & #ar ey | fawsit
a1 Ifer arr wow daw | A3 1
FAF FTT 4z 92AT g€ | § 5y Agey
a wgm & safsfrs s 1 =i
F1 T F ) T7AT B 6 g ww
¥ gam famm
SHRI CHANDRA SHEKHAR (Uttar
Pradesh): Madam, I associate myself with the
feelings  expressed by the hon. Minister. [
have heard with surprise the statement given
by my valued and hon. colleague, Mr.
Vajpayee. Mr. Vajpayee himself has said that
50 to 60 Sadhus came to the gates of
Parliament House.  He says that five lakhs

of people were under the control of the leaders
wiw were sitting on the 'manch' including

himself and some  Jagatguru—I do not
know who are these people, What
happened? Why  this  big leadership
could not  control these 50 or 60 people?

This scuffle between those Sadhus and the
police continued for more than one hour and
all this time the police behaved with
exemplary restraint. The police had the
utmost forbearance and tolerance. No  one
from the manch had the courage to come
down and persuade these defenders of Go
Matha to go back to the crowd or to the

manch and behave properly. The police
should have restraint, the police should
have discipline—I agree with Mr. Vajpayee.

But very humbly I shall request Mr.
Vajpayee: Can he give any reason why these
50 to 60 hooligans could not be
controlled by all these Gurus who are Jagot
Gurus and Viswa Guru?  And another
point I tell you. The  Delhi police has
controlled much bigger demonstrations at
the gate of thx-Parliament House. I shall
reminu my friends, Mr. Vajpayee, and also
Mr. Bhupesh Gupta, that bigger processions
came organised by their own parties.
The police had never to fire a shell of tear
gas. Nothing happened. Today everyone,
every eye-witness,  including Pressmen..
Members of Parliament, public men, says
that for two hours completely,
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[Shri Chandra Shekhar] the police was
resisting all the pressures of these hooligans
and after two hours when the police was
attacked, when everything went out of control
and when Mr. Vajpayee's advices were
thrown to the wind, they had to act. His own
colleagues and leaders incited the people to
violence and for not only surrounding the
Parliament House, but they said, why do you
burn these motor cars and vehicles, why do
you not burn this Parliament House where the
Member has not got the freedom to plead for
the ban on cow-slaughter, where fiery
speeches are not made about it and why the
Ministers and the Members should be
allowed to go out of the House, when we
have not got the freedom to protect the sacred
mother cow? This was said.

SHRI ATAL BIHARI
Nobody said that.

SHRI CHANDRA SHEKHAR: And not
only said that, but I want to state.

VAJPAYEE:

SHRI ATAL BIHARI VAJPAYEE: I
cannot allow his statement to go
unchallenged. I was there on the dais. What
Swami Rameshwaranand told the audience
has been correctly reported by the Minister
of State. Nobody incited the mob to burn the
Minister. No.

SHRI CHANDRA SHEKHAR: I am in
possession of the House. Not only is that my
information but at one stage the mike was
snatched away from Mr. Vajpayee.

AN HON. MEMBER: That is a fact.

SHRI CHANDRA SHEKHAR: He was
not allowed' to be heard his own voice. So in
this situation, what can the police do? The
police has to maintain law and order. I charge
the Home Ministry that stricter action was not
taken when in Ilit-streets of Delhi, in the
Capital City of this country, certain hooligans
allowed themselves to hold the whole
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society to ransom. And I shall request
especially the hon. Shri Bhupesh Gupta—are
you going to allow these democratic rights to
these reactionaries who want to set a; nought
the whole society and the whole democratic
pattern of this country? I very humbly request
you friends, everything should be allowed in a
democratic way but no section to the society
should be allowed to take law into its own
hands and try to just take undue advantage of
the democratic rights that our Constitution has
given to every citizen.

THE DEPUTY CHAIRMAN: There are
very many people. Mr. Dahya-bhai Patel.

SHRI DAHYABHAI V. PATEL (Gujarat):
We heard the statement of the hon. Minister
of State for Home Affairs. One must
condemn violence if it is preached or even
put into practice. But I will repeat what I said
a little earlier. It is the failure of the Home
Ministry to take action. Everybody knew
what was going to happen in this city, that a
large number of people were going to come.
And when there are a large number of people,
the police has a grave responsibility to
shoulder. I do not wish to say one word
against the behaviour of the ordinary police-
men; they were carrying out their duty. But
the people who were in charge of guiding
them did not have the vision, a sense of
responsibility: they were wavering in their
duty as persons who were in charge of law
and order in this city and persons who had
been in the Sadhu Samaj before—"Shall I do
my duty as Home Minister or shall I forget
my Sadhu Samaj? What shall I do?"

sfrw”rr fafmfer

That is what our Home Minister is. I do not
mean Mr. Hathi. Everybody knows whom I
mean. He has been a sfspTTfsrT *™e the time
he has been the Home Minister. Since that
time the administration of this country is
going lower and lower. We have no law and
order in the
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whole city, in the whole of India. It is going
down because guidance from the top is
missing. It is time that the Home Minister
realised that he failed in his duty to protect
this city. Such attempts have been made in
this city to stage demonstrations before,
violent demonstrations, by determined,
violent people and also by people who
outwardly abjure violence and make
demonstrations. But the police must be
prepared for it. Does the police not know that
in this country we have got an element that is
always willing to take advantage of
gatherings to incite crowds so that there is
trouble? It only helps them. It does not help
anyone else. There are a large number of
people in this country who do not believe in
violence, who want peace and progress, but
unfortunately, the Home Minister is advised
wrongly. The Government seems to be
advised wrongly by continuing him as the
Home Minister. I ask the Home Minister to
resign; better still I ask the Government to
resign.

SHRI MULKA GOVINDA REDDY
(Mysore): Madam Deputy Chairman, the
Minister of state has not made a fuller
statement. He has not given all the facts.

THE DEPUTY CHAIRMAN: He cannot
give all the facts.

SHRI MULKA GOVINDA REDDY: I
know, I will reserve my judgment when he
makes a fuller statement tomorrow. We
condemn violence.

DIWAN CHAMAN LALL (Punjab): May
I interrupt my hon. friend for a minute?
Surely, my hon. friend, the Minister of State,
can make a statement regarding the injuries
received by the police. That is part and
parcel of the whole case.

THE DEPUTY CHAIRMAN: He has
given whatever information he has with him.

1289 RS—9.
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SHRI MULKA GOVINDA REDDY: We
condemn violence resorted to either by the
crowd or by the police. We demand a judicial
enquiry into the whole affair. If the police
had taken proper precautions or if their
intelligence had given them proper
information, these things would not have
happened today. Either their intelligence as in
the past has failed this time or the
Government was reluctant to take proper
steps to see that law and order was
maintained. But some things have happened.
We deplore; we do want that a judicial
enquiry is i 3 ituted into the happenings hat
have taken place today. And we hope that in
future proper stops will be taken by the
Government to see that such things are not
repeated now and then.

SHRI M. S. GURUPADA SWAMY
(Mysore): Madam Deputy Chairman, what
has happened today afternoon is a very
dangerous portend. Never in the past, since
partition, since independence, has such a
tragedy occurred in this Capital City. I
consider it an extremely bad sign. I am
amazed and shocked to hear the speech of Mr.
Vajpayee, my friend. In the name of the
people, he was trying to justify the events or
he was trying to find some scapegoat. He tried
to point out that the crowd was leaderless.
Some crowd, I understand, came in a
procession under the leadership of some
Sadhus. How did they become leaderless?
Some leaders obviously were leading the
procession. Secondly, even before the
procession came to the very vicinity of the
Parliament House, there had been incidents
and I appreciate and commend the view
expressed by my friend, Mr. Chandra
Shekhar, that the police perhaps showed
extreme forbearance, patience and restraint. I
am afraid they did not act partly for the fear
that Parliament is meeting here and the issue
may be taken up and the police may be
criticised for rash action. It may be that
feeling But I consider there was great res-
traint, rather, if [ may say so, , an
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[Shri M. S. Gurupada Swamy] omission on
the part of the police. But I am really pained
and amazed that a responsible member from
the Opposition like Mr. Vajpayee is trying to
shield or, may I say, soft-pedal the whole
event. It is wrong. The event is very
dangerous and such a development should
never be permitted at all.

X appreciate one thing which the hon.
Home Minister said that in future—I take it
that it is his intention—any demonstration,
any agitation ...

SHRI BHUPESH GUPTA: It is we who
suffer always.

SHRI M. S. GURUPADA SWAMY:
Please do not interfere with me . . . will never
be permitted within a certain radius that is
being prescribed of our Parliament. May I in
;his connection make a suggestion that in
mture any damage done to public property by
anybody in any part of the country should be
severally dealt with. May I suggest that short
of capital punishment, any punishment should
be permissible and I wish that seven years' or
even ten years' punishment should be imposed
upon all those people who do any damage to
public property in future.

May I in the end draw the attention of the
hon'ble Members that it is a very serious
situation that this has happened in the capital
city and around Parliament. This is a sort of
slur, a sort of challenge and a great danger to
Parliamentary democracy, and I think all the
Members here should view this from this
point of view, in this light. It is not only a
failure of law and order, it is a great
challenge to the system which we are
working today and this is a challenge to be
met with all boldness come what may. This
Government should either rule or keep out.
This should be our demand. There should be
no soft-pedalling, no peaceful iporoach, no
tolerance, no patience to tolerate this
vandalism and hooliganism.
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SHRI NIREN GHOSH (West Bengal):
Madam Depu.y Chairman, the statement of
the Minister is rather strange and a bit
contradictory. He says that certain elements
were preparing for violence in this
demonstration for a long time. If so, the
Government never came forward to warn
the country or warn the leaders, and the
organisers of the demonstration that such
an information was at their disposal. You
should do your duty. It is strange.

It is also strange—I should place this fac:
before. I read that in the papers—that a
Congress ticket was offered to Shri
Jagatguru Sankra-charya who refused it and
now perhaps the Congress wanted to absorb
these masses and now these clashes have
taken place. So there is anguish. No word
can express their anguish. Such anguish I
have rot seen at other times.

SHRI JAISUKHLAL HATHI: May I
intervene to refresh the memory of the
hon'ble Member on what I said? I said I am
sure all Members of this House would
condemn strong- ly the miscreants who
indulged them-| selves in this violence.

SHRI NIREN GHOSH: This is just the
point. Sri Jagatguru Sankara-charya you
were trying to absorb and | then you tried to
absorb these masses. Obviously there is a
contention between the Congress and other
parties and the things have come to this
pass. Mr. Prakash Vir Shastri made a
speech saying that you have suddenly come
forward to ban cow slaughter in order to
blunt the edge of this demonstration. That
is what he says. He was perhaps the last
speaker there as referred to by Shri Atai
Bihari Vajpayee as far as | understand.
Now nobody stands for violence and
nobody should stand for violence. But the
Government should remember that certain
elements are inciting and encouraging dark
and obscruantist forces in this country with
whom now and then the Congrase fcrias to
have joint
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fronts and finds common language. That is
the tragedy of this situation. I am also at one
with Shri Aial Bihari Vajpayee, my
colleague, in his demand for a judicial
enquiry. At 1-30 this happening took place.
Now it is 6-30. The Government has now
come forward with a statement but there is no
mention of instituting a judicial enquiry into
the whole happening though the implications
of this whole event are far-reaching in their
consequences.

Lastly, Madam, I strongly oppose the
suggestion that peaceful demonstrations
before Parliament should be banned.  This
is a dangerous thing.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): I understand that is the position in
England. While the Parliament is meeting,
for two miles there are no demonstrations.

SHRI NIREN GHOSH: Do you follow
England in all respects?

THE DEPUTY CHAIRMAN: That is all
right, Mr. Niren Ghosh.

SHRI AKBAR ALI KHAN: In many.

SHI NIREN GHOSH: In many in which it
favours you but in many which do not favour
you, you do *wt follow. I say that it would be
a dangerous precedent. All demonstrations
have more or less been peaceful,
demonstrations organised before Parliament
by all parties and no cases of violence
occurred so far. Suddenly it arises on this
occasion. The Government and its supporters
should not come forward with a general
suggestion to ban peaceful demonstrations
before Parliament. We would take a
dangerous note of that sugges.ion and
strongly oppose it.

SHRI BHUPESH GUPTA: Madam
Deputy Chairman, as far as violence is
concerned, it is quite clear we are opposed
to violence whether it

[7NOV. 1966] 230

comes from the police or m*it-4he public. We
do not want problem*" to be solved by
violence. But that is not the only main issue
here. First of all, I should like to point out why
the Government suddenly decided, without the
slightest reference to the Opposition paries,
that there shall not be any demonstration, even
if they are peaceful, near the Parliament gate.
Madam, I say this is a mentality which
precludes Government from getting co-
operation on matters like this from the Opposi-
tion. Now by a decree we are told that no
procession should come.

About enquiry, I say, yes it should be a
judicial enquiry. But something more than
that is neadad. Madam Deputy Chairman, I
think the Governm2nt should clarify its
position. Government  should  have
anticipated hat a procession of this kind,
which has been instigated in many ways not
merely by the organiser* who brought them
here but by the Home Minister himself or the
Government of the country might lead to this
kind of incident. I should like to know
whether it is not a fact that for two years or
so Mr. Gulzari-lal Nanda, the Union Home
Minister, styled himself as the Founder of the
Sadhu Samaj, circulated documents of the
Sadhu Samaj to the Members of Parliament,
wanted to bring the Sadhu Samaj to fight
corrup ion and certain other public activities.
1 should like to know what he ihinks of that
kind of thing. Who inducted sadhus into
public life and not so heavenly politics of our
land?

SHRI DAHYABHAI V. PATEL: You say
the Home Minister is a psychiatrist.

SHRI BHUPESH GUPTA: The
association of Mr. Gulzarilal Nanda with the
Sadhu Samaj in different capacities should be
enquired into. If you recall you will find
newspaper reports and photographs where the
Home Minister was consulting with the
sadhus in order to tackle the secular problems
of our country.
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[Shri Bhupesh Gupta]

Then, Madam Deputy Chairman, I want to
know whether it is not a fact that All India
Radio made certain broadcasts and so on and
how is it that naked sadhus could carry-
kerosene oil without being interrupted at any
stage by the policemen? That also I would
like to know. I should also like to know why
Mr. Nanda who had built up the Sadhu Samaj,
as its inspiring guide, philosopher and friend
did not appear before the intransigent sadhus
in order to pacify them because he had per-
haps better affiliations In till* direction. Now
it was his duty, having built up this Samaj, to
go there at the critical moment .

DIWAN CHAMAN LALL: He did.

SHRI BHUPESH GUPTA: No. Did he go
to the sadhus?

DIWAN CHAMAN LALL: Yes.

SHRI BHUPESH GUPTA: No, no. He
should have gone to the dais and should have
told them, "Here, I am the founder of the
Sadhu Samaj. You know how" I have helped
you. I appeal to you in the name of the people
of India, do not indulge in violence". Why did
not Mr. Nanda do, so? I would like to know
whether it is not a fact that certain steps taken
by the Home Ministry in general and Mr.
Nanda in particular had created the impression
among the Sadhus that they could have a free
run in New Delhi if they wanted to. Is it not a
fact that a circular letter had been sent to the
States from the Home Ministry, from Mr.
Nanda, in which a reference had been made to
article 48—Directive Principles—of the
Constitution pointing out that cow slaughter is
something that should be banned and it was
for the States to do so, thereby giving the
impression that Mr. Nanda was basically in
sympathy and support of the demand which
the Sadhus were making and in order to
establish which they came with their weapons
naked and with kerosene, etc? These are also
matters that should form
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the matter for enquiry. Therefore I say this. I
do not bring in any politics at all. I would
request you to direct the Prime Minister to
lay on the Table of the House at least all
those papers circulated to us by the Home
Minister regarding the Sadhu Samaj,
boosting it. These papers should come here.

Regarding the police, I am not sitting on
judgment upon anybody at this stage. To-
morrow we may be in a position to say but
according to our information the tear-gas
shelling was injudicious and they were
thoughtlessly fired upon the dais and w.ien
such a thing happened, people do get
provoked. I should like to know what steps the
police officers in charge there, in command of
this affair, took to have consultations with
people like Mr. Vajpayee there as to how to
control the situation. It is also a very important
omission that the dead bodies were not re-
moved. I know from my own experience of
direct action in Calcutta in August 1946 that
when dead bodies were left, then it gave cause
to provocation and it is also likely that the
bleeding bodied might have caused
provocation. As far as these people are
concerned, we are told that some Sadhus—
they may be naked or wearing something—
came near the gate. We are told that they were
wrestling. Do I understand that physically the
police force is weaker than the Sadhus? They
have to give proper explanation as to why it
was not possible to deal with that particular
explosive situation and cordon off these
people and then make proper appeals and so
on. All these things are to be gone into. I
therefore suggest a judicial enquiry, into the
incidents including the police firing and and
so on, a political probe by a Commission of
both the Houses of Parliament into the
circumstances” and the background in which
the anti-cow slaughter movement got
sustenance and encouragement, inspiration,
from the Home Ministry and to what extent
the behaviour of the Home Ministry and the
Home Minis-
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[Shfi Bhupesh Gupta] ter had contributed
to the incitement of the Sadhus who appeared
on the scene of the Parliament. It should not
be merely a Judicial Enquiry. The Home
Minister to-day is in the dock because of his
very close association. I cannot detain him
without trial; otherwise 1 would have
suggested it.

SHRIMATI MOHINDER KAUR (Punjab):
We are extremely sorry for what has
happened. It is really shameful as to what has
happened in Delhi to-day but I was surprised
to hear the statement made by the Leader of
the Jan Sangh, Shri Vajpayee, and I challenge
his statement. He said that the crowd was
under con rol till 1.30 and I beg to state that it
was absolutely incorrect because looters and
all sorts of people had resorted to violence
already at 11.30 or round about 12. T will tell
you. The Super Market was raided this
morning at 12 and there were Sadhus, loafers
and goondas going round. If, as the Jan Sangh
leader said, the situation was under control, it
should not be believed because it was not
under control. It is probably all right, you
know, for a Party to organise this kind of
meeting or
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procession but the public people can* not be
absolved of their responsibilities because
they should see that if it is meant to be a
peaceful procession, it should have been so
but as I have told you, I challenge the state-
ment because it was not at all under control
and he has tried to shift the blame on to the
police because they tear-gassed. It is not
correct because he says it is because of that
that the crowd had become rowdy and resort-
ed to violence. They had resorted to violence
very much earlier.
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Secondly, as he himself has admitted,
Swami

had made the statement that he had told a few
people to come to the Parliament House and
to enter Parliament House forcibly. They
themselves incited the mob to resort to
violence. That is why I beg to challenge his
statement.

THE DEPUTY CHAIRMAN: We have
had enough. The House stands adjourned till
11 AM. tomorrows.

The House then adjourned at
thirty-seven minutes past six of the
clock till eleven of the clock on
Tuesday, the 8th November, 1966.



